CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

_O.A.NO,1790/01
Thursday, this the 2nd day of May, 2002

Hon’ble Mrs. Lakshmi Swaminathan, Vice Chairman (J)
Hon’ble Shri S.A.T. Rizvi, Member (Admn)

Shiri Kapil Kumar
Superintendent
vocational Rehabilitation
Centre for Handicapped,
lLudhiana, Punjab -~ 141 003
. eRpplicant
(By advocate: Shri R.R.0jha)

Yaersus

1. Union of India
through the Secretary
Govt. of India
HMinistry of Labour
Shram Shakti Bhawan
Hew Delhi-1

Z. The Director General of Emplovment
& Training, Ministry of Labour
- Shram Shakti Bhawan
Maw Delhi-1
3. The Director (LML)
Director General of Emplovment & Training
Ministry of Labour
Shram Shakti Bhawan
Mew Dalhi-1
4. Dv. Diresctor of Emplovment Exchangs
Ministry of Labour
Shram Shakti Bhawan
New Delhi-l :
: ¢ . Respondents
(By Advocate: Shri Madhav Panaﬁar)
ORDER (ORAL)

Hon’ble Smt. Lakshmi Swaminathan, vC (J)

In this application, the applicant is aggrieved
by the letter/Fax Méssage issued by the respondents
dated 9.7.2001 (Annexure A-8). By this letter, certaln
directions have been issuasd in respect of the applicant,
inzluding a direction that recoveries from his salary
should be made as per the LPC in accordance with the

rules.
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Z. During hearing, our attention has besen drawn by

both the learned counssl  for the partiss to a
representation made by the applicant dated 5.7.2001
{annexure &~7). From the reply filed by the respondents
to the DA, it'ié seen that they have stated that only in
his letter dated 9.7.2001 (sic) which, Shri ™Madhav
Paﬁi@ar, learned counsel, submits is a typographical

error in  the letter dated 5.7.2001, the applicant has

Cgiven some reasons  and before the same could be

considered, hg has filed the 0A on 20.7.2001. Shri
R.R.0jha, learned counsel submits thét he has no
abjection 1if the respondents are given some time to
consider the applicant’s representation/letter dated
5.7 .2001 on the subject of what = he claims are
anustifiad recoveriss to be made from hiz salary by a

reasoned and a speaking order.

z. In view of what has been stated above, the 04 is
disposed of with the following directions to the

respondentss -~

il The respondents shall consider the aforesaid
representation/letter submitted by the applicant
dated 5.7.2001 and pass a reasoned and a speaking
order so as to bring out the reasons for their

ing the recovery order which has

action in pas
been impugned in the present application. This
shall be done as expeditiously as possiblé, with
intimation to the applicant. In the meantime,
till passing of the order as above, the
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respondents may not affect any recoveries in
furtherance of the order dated $.7.2001.
Mo order as to costs.
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(S.A.T. Rizvi) (Mrs. Lakshmi Swaminathan)
M (A) v.Cc. (J)

/sunil/



